
Jammu and Kashmir Potl.ution
GontroI Committee

Chairman.spcb@jk.gov. in
membersecy-jkpcc@jk. gov.in

0191 -2472881,2476925

Parivesh Bhavan, Forest Complex
Transport Nagar, Jammu, 180 006

Sitk Factory Road
Rajbagh, Srinagar, 190 008

The Consuttant Judiciat,
Hon'bte NationaI Green Tribunat,
Principat Bench,
New Dethi.

No:JKPCC/NGT/OA 969/ 2611 Date:- ll-oe-zozo

Sub:-Report on behatf of Jammu and Kashmir Pottution Control
Committee pursuant to Hon'bte Nationat Green Tribunat, order
dated 23-01-2026 passed in oA No.969/ zo24,titted "Rakesh Kumar
Choudhary V/s Union Territory of Jammu & Kashmir & Ors,,.

Sir,

ln comptiance to the directions of Hon'bte Nationat Green Tribunat, Principal.
Bench, New Dethi order dated 23-01-2026 passed in oA No. 969/ 2024, titted
"Rakesh Kumar Choudhary V/s Union Territory of Jammu & Kashmir &
Ors", the report of the J&K Pottution Controt Committee is submitted herewith.

It is therefore, requested that the report may kindty be taken on record and

ptaced before the Hon'bte NGT for consideration.

Yours faithfutty,

Enct:- As Above

(Dr. R. na ) rFS

Member Secretary
J&K PCC
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Before the Hon'ble Nationat Green TribunaL
Principat Bench, New Del.hi

Originat Apptication No. 969 ol 2024

IN THE MATTER OF "Rakesh Kumar Choudhary V/s Union
Territory of Jammu & Kashmir & Ors".

Report on behatf of Jammu and Kashmir po[ution controt Gommittee
pursuant to Hon'ble National Green Tribuna[, order dated 23-01-2026
passed in OA No. 9691 20z4,titled ,,Rakesh Kumar GhoudharyV/s Union
Territory of Jammu & Kashmir & Ors,,.

Background:

That the Hon'bte Nationat Green Tribunat vide order dated

23-01-2026 in OA No. 969 ot2o2(directed as fo[[ows: -

"The Member Secretary, J&K4CC seeks time to place on record

the status of the consent in favour of the stone crusher in
question and also the action which has been taken the l&K pCC

for past violation of the environmental norms by the said stone

crusher

Let a fresh affidavit by the Member Secretary J&K pCC be filed

within six weeks."

Status Report:

ln compliance of order issued on 29-01-2026 in oA No.969 of 2o24bythe
Hon'bl.e National Green Tribunat, the report of the J&K pottution controt
Committee is as fottows:

1. That a detaited report was submitted by a committee of fottowing

. officers of J&K pcc constituted vide No. JKpcc/crc/20261745-48;
I

\J
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daled: 29.01.2026 (Copy enctosed as Annexure 1) to verify whether

Pottution ControI equipments have been instal.ted and other

PCDS/PCMs required for controI of environmentat poltution have

been adopted by the unit hotder.

2. That the Committee visited the site on 31 .01 .2026 and found the said

stone crusher is not in operation. Further observations made during

the visit are as under:

a) The Jaw crusher found covered with CGI sheets.

b) The cone crusher found covered with CGI sheets.

c) The conveyer belts found covered on sides and top with CGI

sheets.

d) Water sprinkting system found instal.ted at requisite points.

e) Sedimentation tanks found existing for setttement of mud after

washing of river bed materiaL during screening.

f) The wind breaking watl is not of Gl/MS/Brick but erected with

green fiber net in tength of about 150 meter in tength and 06

feet high towards River Tawi side and about 50 Meter tength

towards residentiaI houses.

g) Fresh ptantation of about j 00 ptants found done.

h) ln addition to above CCry cameras atso found instatted at Dug.

ln view of the above observations Committee has recommended

granting of consent to the unit hotder, the project being temporary in

nature, subject to the monitoring of the efficiency of pou.ution controt

devices by air taboratory J&K pCC lammu.

3. That Consent to Operate (Renew) has been granted to M/s Shivataya

Construction Co. Pvt. Ltd. (Copy enclosed as Annexure 2).

4. That regarding action to be taken for past viotations, show cause

notice for tevying of Environmentat Compensation for violation of
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Environment (Protection) Act, 1986 has been issued by J&K PCC vide

No. JKPCC/NGT/(OA No. 969/202 4l/2026t60-64i dated: 06.03.2026

(Copy enclosed as Annoxu16 3), amounting to Rs. 7,08,125 for 103

days.

Prayer:

ln the premises, it is therefore respectfutty prayed that the report may

kindty be taken on record before the Hon'bte Nationat Green Tribunal for

consideretion-

Dr. R, inath, IFS
Member Secretary
J&K PCC
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J&K PCC

Jammu and Kashmir Pottution
ControI Committee

Chai rman.spcb@ k. gov.i n
membersecy-j kpcc@ k. gov.i n

0191 -2472881,2476925

Parivesh Bhavan, Forest Comptex
Transport Nagar, Iammu, 180 006

Sitk Factory Road

Rajbagh, Srinagar, 1 90 008

Sub:- M/s Shivalaya Construction Co. Pvt. Ltd at Vittage Chak Dautat, Tehsil
Mandat, District Jammu- Constitution of Gommittee thereof.

OFFICE ORDER

A committee of the foLtowing officers of J&K PoLtution ControI Committee is

hereby constituted to inspect of M/s ShivaLaya Construction Co. Pvt. Ltd at

Viltage Chak Dautat, Tehsil, Mandat, District Jammu.

1 . Divisional Officer, J&K PCC, Samba (North).

2. Divisional Officer, J&K PCC, Jammu (South).

3. Technical, Officer to Regionat Director, J&K PCC, Jammu.

The committee after spot visit wil.L verify as to whether pottution controtting

equipment's have been instatted and other PCDs/PCMs required for control

environmental poltution have been adopted by the unit hotder and shaLt furnish a

detaited report atongwith photographs and specific recommendations through

Regional. Director, J&K PCC, Jammu by or before 2 February 2026, positively.

(Dr. R. nath) IFS

Membe Secretary

14 .t#

1. RegionaI Director Potlution ControI Committee, Jammu.

2. DivisionaI Officer, J&K PCC, Samba (North).

3. Divisional Officer, J&K PCC, Jammu (South).

4. Technicat Officer to Regional, Director, J&K PCC, Jammu.

No: JKPC ctcrct2o26/ t4E- lS
oateoL] -01-2026.

Copy to the :-
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Jammu and Kashmir
Pollution Control Committee

chairman8Tjkspcb @ gmail. com
iitqmb-e-rse,Er-e-.ta-Lyjk.speh.@grnail.co-m

ot97-242288t,2476925

,?'.:;;:;;.. Parivesh Bhavan, Forest Complex
Transport Nagar,Jammu, 18o 006

Silk Factory Road
Rajbagh, Srinagar, 19o oo8(

,t,4*&

M/s Shivaliya Construction Company pvt. Ltd.
located at Village Chak Daulat, Tehsil Mandal,
DistrictJammu

No. : JKPCC/ NG'I/ (o.A.No. 969/zo 24) / 2ci26l b -6\
Subject: Notice for levying of Environmental

Environmental (Protection) Act, 1986

Dated o6.o5-2o>(

Compensation for violation of

Whereas, earlier directions under Section 33(A) of the Water (prevention and
Control of Pollution) Act, tg74 and Section 31(A) of the Air (Prevention and Control of
Pollution) Act 1981 were issued against your stone crusher, Iocated at Village Chak Daulat,
Tehsil Mandal,-District Jammu vide order No.r74 JKPCC of zoz5 dated 3o-o8-2o25, for
failure to obtain valid consent from J&K Pollution Control Committee, warranted under
Section 25126 and of the Water (Prevention and Control of Pollution) Act tg74 and. Section
zt of the Air (Prevention and Control of Pollution) Act, 1gB1 and also on account of
inadequate Pollution Control Devices /Pollution Control Measures in the said stone crusher,
; and

Whereas Hon'ble National Green Tribunal in its order dated 23-ot-2o26 in O.A. No.
96912024 titled Rakesh Kumar Choudhary Versus Union Territory of Jammu and Kashmir &
Others, directed Member Secretary, Jammu and Kashmir Pollution Control Committee to
place on record the status of the consent in favour of the stone crusher in question and also
the action which has been taken by the Jammu and Kashmir Pollution Control Committee
for past violation of the environmental norms by the said stone crusher; and

. Whereas, Regional Director, Pollution Control Committee, Jammu submitted
the details of Environmental damage caused by the stone crusher operated by M/s
Shivalaya Construction Co. Pvt. Ltd. at Village Chak Daulat Tehsil Mandal, Jammu
alongwith recommendation for levying of Environmental Compensation for
violation of Environmental Iaws on account of inadequate Pollution Control
Devices/Pollution Control Measures w.e.f. L4-o7-2o25 to 25-1o-2oz1, (i.e, date of
implementation of closure order) as per the Environmental Compensation format
submitted by Divisional Officer, Pollution Control Committee Jammu (North)) vide
letter No. JKPCC /RDJ/zoz5l3319 dated r2-oz-2o26i and

Whereas, accordingly case was forwarded to Technical Advisory Committee
(TAC) constituted by the J&K Pollution Control Committee for expert assessment
and evaluation of Environmental Compensation, which recommended levy of
Environmental Compensation amounting to Rs. TroSrtz1/- (Rupees Seven lacs Eight
Thousand and one Hundred Twenty Five only) upon the Stone crusher operated by
M/s Shivalaya Construction Co. Pvt. Ltci. at Village Chak Daulat Tehsil Mandal,
Jammu for violation of environmental norms, relating to inadequate pollution
Control Devices/Pollution Control Measures for ro3 days (w.e.f. i.4-o7-zo25 to 25-
1o-2o25) i.,e the date of implementation of closure order, as per the EC format
submitted by the Divisional Officer, Pollution Control Committee Jammu (North), as
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worked out in accordance with the guidelines framed in this behalf as per the
directions of Hon'ble NGT; and

7 Whu.u"s, in terms of Hon'ble NGT directions and rules governing the subject,
it is proposed to proceed legally against you and impose Environmental
compensation as per the guidelines of central pollution control Board, Government
of India, duly approved by I-Ion'ble National creen Tribunal for such violations.

Now, therefore, you are hereby called upon to take this Environmental
compensation notice and show cause within r5 days from its issuance as to why:

i). Environmental compensation proposed and recommended by the Technical
Advisory Committee of Jammu and Kashmir pollution Control Committee
amounting of Rs.7,o8,tz5/- (Rupees Seven Lacs Eight Thousand and one
Hundred Twenty Five only) for ro3 days, on the basis of polluter pays,

Principle (PPP) in terms of directions of the Hon,ble National Green Tribunal
be not levied upon you.

ii). You may not be prosecuted under Environment (protection) Act 1986 for
violation of Environmental (Protection) Act 1986.

In the event, no tenable response is received within the notice period, the
order for levying of Environmental compensation as per prescribed guidelines will
become imperative along with initiation of prosecution proceedings in court of law
against you without further notice.

'Issued with the approval of the Competent Authority'.

(Dr. R. nath),IFS

'Copy for information and necessary to the:- \
Member Secretary

i) Commissioner/Secretary to covt. Forest, Ecology & Environment Department,
Civil Secretariat, Jammu.

ii) Deputy Commissioner, Jammu.
iii) Regional Director, Pollution Control Committee, Jammu .

iv).Divisional Officer, Pollution Control Committee, Jammu (North), with the
direction to deliver this EC notice to the concerned authority under proper
receipt and forward the acknowledged receipt to this office for record and
reference.
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